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CS No. 8158/16

Lalit Sharma Vs. Sub Registrr & Ors.

19.09.2020
rned en-bloc due

Since the matter was adjou
covid-19  situation, therefore, the

to pandemic
k down period is not on

ordersheet during the loc
record.
Sh. Ranjan Kumar ld. Counsel for the Plaintiff.

Present:
Defendant no. 2 is exparte.
It is a contested matter and is at the stage of PE.
S Sh. Ajay Sharma, Id. Counsel for the
e-rll ants no. 1, 3.&4has sent an application on court
tinmalth ID for seeking an adjournment and has requested
at the matter may be kept for hearing through VC. Same

is granted.
The mat . -
S50, atter is adjourned. Put up for/PE on

(Manish Sharma)
ADJ-01/WEST/THC
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